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NATIONAL COMMISSION FOR WOMEN
BILL*

( Translation]

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN): I
beg to move:

"That leave be granted to introduce a
Bill to constitute a National Commis-
sion for Women and to provide for
matters connected therewith or inci-
dental thereto.·

[English]

MA. CHAIRMAN: Motion moved:

"That leave be granted to introduce a
Bill to constitute a National Commis-
sion for Women and to provide for
matters connected therewith or inci-
dental thereto"

SHRIMATI GEETA MUKHERJEE: !
wholeheartedly congratulate the Minister for
introducing this Bill.

[ Translation]

SHRI HARISH RAWAT (Almora): Shri
Ram Vilas Paswan is a good friend of mine.
I have great respect for him and hold him in
esteem. We had expected that the Bill intro-
duced by him would become an effective
instrument for the women's welfare and for
solving their problems. But Hon. Chairman,
Sir, ;t is painful to see that it has no provision
which could fulfil the hopes aroused by it.
However, it would serve the Government's
purpose to gain publicity and political mile-
age. Atleast, this was not expected from a
man like Shri Ram Vilas Paswan. The 2nd
chapter of the Bm states.

body to be known as the National Commis-
sion for women to exercise the power con-
ferred on and to perform the function as-
signed to it under this ad." -16.28 hrs.

[SHRIMATI GEETA MUKHERJEE in the
Chair)

[ Translation]

It may surprising for you but it seems that you
havq not gone through the provisions of the
Bill which has every publicity through the
provisions of the Bill which has every public-
ity materials but gives no financial or other
power and looking at your previous history of
struggle and mental disposition 3S known to
me all I can say, as your younger brother,
that you would have been the first Memberto
oppose this Bill. It is expected that Commis-
sion would function. But how? It is supposed
just to look into the complaints. You have
been doing very good work as a Minister. I
have often seen that the Ministers, be they of
our side or their side, have always been
stating that they will look into the complaints
lodged by Members. This Commission would
also do the same as it has go no power to
take actions. I would like the hon. Minister to
tell the Parliament and the nation about the
powers of the Commission to deal with the
complaints made by women and other or-
ganisations to take actions in this regard.

---

My friend Chidambaram was saying
that some retired and defeated politicians
may be accommodated in it. It may give your
Government a longer life but I think it would
not help the women. Hon. Madam Chair-
man, you should also use your powers to do
something in this regard. I would like to say
that in a sense it puts a tull stop on the
attempts to fulfil the aspiration of women. In
a sense, it is an example of high handedness
against them.This Bill has been introduced
with political purpose to gain publicity. In a
sense, it is an insult to the Parliament and
wastage of Parliament's precious time.

The Central Government shall constitute a Therefore I oppose the introduction of this
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(English]

----,.
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Bill despite the fact that I did not want to
oppose the Bill introduced by my friend.
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[English]

MA. CHAIRMAN: Since I am in the
Chair, naturally, I must act acrordingly.

Shri Chidambaram has given a notice
for opposing this Bill. According to the rules,
which he knows, his notice should have
reached at 10 O'clock to enable him to
oppose the introduction of the Bill.

<,

SHRI P. CHIDAMBARAM (Sivaganga):
Does not matter.

SHRI SOMNATH CHATTERJEE
(Bolpur): We object to his anti-woman atti-
tude. He should not be allowed to oppose
introduction of the Bill.

[ Translation]

SHRI ARIF BAIG (Betul): I a!so oppose
this Bill becaese it has not been brought in
time.

[English)

MA. CHAIRMAN: Shri Harish Rawat
has already spoken and whether will be a
regular debate, Shri Chidambaram will have
enough opportunity to speak,

SHRI SOMNATH CHATIERJEE: Has
he mentioned that it is on constitutional
grounds? It has to be on constitutional
grounds only at this stage.

MA. CHAIRMAN: I have already told
the position according to the rules.

PROF. P.J. KURIEN (Mavelikara): Why
go by technicalities? Please allow him.

[ Trans/ation)

SHRI RAM VILAS PASWAN: Madam
Chairman, I have a point of order. If you refer
to ~ule 72(1) of the rules of Procedure and
Conduct of Business in Lok Sabha, you

Motion to introduce

would notice that the Members are entitled to
oppose the introduction of any Bill but it also
mentions:

[English)

"Provide that where a motion is op-
posed on the ground that the Bill initi-
ates legislation outside the legislative
competence of the House, the Speaker
may permit a full discussion thereon ...•

[ Translation)

In fact the issues raised by Shri Harish
Rawat can be highlighted even later. I am
introducing this Bill in the capacity of a Min-
ister and if there is any legislative loophole or
something illegal with the Bill, it can be
pointed out at this time. But this is not the
stage to touch the points which have been
raised just now. These things can be taken
up in detail during the discussion.

[English)

MR. CHAIRMAN: Objection sustained,
because this is the ground on which one can
oppose the introduction of the Bill. The Chair
allowed him, but this is the position as perthe
Rule. So, the objection is sustained.

PROF. P.J. KURIEN: Madam. this ob-
jection should have been raised before Mr.
Rawat started speaking. Since you allowed
him to speak. Mr. Chidambaram also should
be allowed to speak.

MR. CHAIRMAN: Objection is sustained.
and that is the the ruling of the Chair.

The question is:

"That leave be granted to introduce a
Bill to constitute a National Commis-
sion for Women and to provide for
matters connected therewith or inci-
dental thereto.·

The Motion was adopted

MR. CHAIRMAN: The Minister may now
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introduce the bill. 

[ Translation] 

SHRI RAM VILAS PASWAN: I intro-
duce the Bill. 

16.36 hrs. 

ADVOCATES (AMENDMENT) BILL* 

[English] 

THE MINISTER OF STEELAND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): I beg to move 
for leave to introduce a Bill further to amend 
the Advocates Act, 1961. 

MR. CHAIRMAN: Motion moved: 

"That leave be granted to introduce a 
Bill further to amend the Advocates 
Act, 1961." Yes, Mr. Harish Rawat. 

[ Translation] 

SHRI HARISH RAWAT (Almora): This 
Government had came to power with prom-
ises to work for the welfare of poor and 
unemployed. I welcome the good provisions 
of the Bill, but ..... . 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Madam, because his name is not 
there in the Calling Attention that is why he is 
speaking on every Bill. 

SHRI HARISH RAWAT: Madam, I am 
trying to follow Mr. Somnath Chatterjee. He 
is my elder. 

MR. CHAIRMAN: It is not a bad idea. 

SHRI HARISH RAWAT: But I will not 
follow him the way he is moving towards a 
reactionary Government. 

[ Translation] 

But I am afraid that Han. Minister has 
not gone through the bill properly which he is 
introducing. Otherwise. I did not eXpeCl that 
c; reasonable person like Mr. Dinesh 
Goswami would raise the Membership fees 
from Rs. 250 to Rs. 750 for those persons 
who are quite poor often remain without 
money. I don't think it proper to increase this 
burden on a law-graduate who is going to 
make a start in legal profession. Madam 
Chairman; though you are no more a com-
munist as communist block is itself changing 
but even as a socialist. ..... 

• 
[English] 

Madam. even as a socialist you will 
never support this Bill. 

MR. CHAIRMAN: What is the 
Constitutional point involved? 

SHRI HARISH RAWAT: I am not talking 
about the Chairperson. 

[ Translation] 

Even Shri Somnath Chatterjee would 
not support it. The proposal to enhance the 
fees from Rs. 250 to Rs. 750 is unjust and an 
unneces~ary burden on legal profession. 
You should kindly get this bill reviewed so 
that we are not forced to oppose it at the 
consideration stage. I think that this danger-
ous clause has escaped the Notice of han. 
Minister. Kindly try to remove this harmful 
clause. 

[English] 

SHRI DINESH GOSWAMI: Madam. I 
admire the new efforts of Shri Harish R;iwat 
to come into prominence by objecting to 
every Bill that we bring. But I would only like 
10 point out that the Bar Council of India had 
made certain suggestions and on tne very 
serious consideration of the suggestions 
made by the Bar Council of India we have 
now introduced this Bill. All the provl-sions of 
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